264

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI

OA NO. 89/2021
EA No. 11/2023

IN THE MATTER OF:

VARUN ....PETITIONERS

VERSUS

GOVT. OF NCT OF DELHI & Ors ....RESPONDENTS
SUBMISSION ON BEHALF OF RESPONDENT

It is most respectfully submitted that :

Two borewell connections were sealed on 02.11.2023, the details are as under:

i) Hotel De-Hocks DX, 8/7, Deshbandhu Gupta Road, Paharganj, New Delhi,
ii) Mem International, 8/4, Desh Bandhu Gupta Rd, Near Punjab National Bank,

Aram Bagh, Paharganj, Delhi.
While the third one, “Om International Hotel, 3/9, Desh Bandhu Gupta Road, Paharganj,
Delhi” was being sealed, when the hotel owners and others persons created ruckus on
the scene and threatened to catch hold of the live electricity wires, if any further sealing
takes place. In view of the safety of the people, the sealing drive was, temporily put on

hold. Two (2) MP4 Clips attached.

The Hotel owners were advised to get regular water connections from Delhi Jal Board
and not to extract ground water illegally, in compliance of the directions of the Hon'ble

National Green Tribunal.

Two Hotels namely “Hotel India International DX.” and “Guest House Silver Shine”

informed about the closure of the borewell, on their own. (Annexure-I)
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Sh. B. L. Kuru, Public Grievances Officer, Delhi Jal Board also informed vide letters
that fifteen (15) individuals are regularized/authorized/permitted to draw the ground
water extraction as per voluntary discloser scheme of Delhi Jal Board. (Annexure-Il)

A meeting was also convened on 26.09.2023, to finalise the modalities for the
implementation of the directions of the Hon'ble of NGT in the matter of Varun Vs Govt.
of NCT of Delhi & Ors. and order dated 13.04.2023 and it was requested to Delhi Jal
Board to provide information about the existing water table in Paharganj area and

whether regular water connections can be given to the Hotel owners. The information

has not been supplied till date, by the Delhi Jal Board.

DPCC has checked 296 hotels and informed that of these 246 hotels were found

extracting ground water without permission of the competent authority.
The status of the remaining 240 hotels about extracting ground water illegally is awaited

from DPCC.

Paharganj Guest Houses Owners Association has also filed five representations

(Annexure-Ill):

a) For the restraining the SDM from taking adverse action against the Hotels having
valid permission under the scheme

b) Stressing their justification of extracting ground water. It informs that Delhi Jal
Board also collected ground water usage charges on all commercial units for
operating their tube-wells/borewell for extraction of ground water. As per the
resolution, a sum of Rs 1670/- per month was levied for extraction of ground from
a non-packaging industry and that besides above charges, each member of the
Association is being levied additional sewerage charges @ Rs 2000/- per month
for discharging extra sewerage generated on account of extracting ground water.
The same was being paid by the members. These charges are self recognition of
the borewells by the Delhi Jal Board w.r.t. installation of the borewells at the
premises. It has been informed that there is an acute water shortage in the area.
If they are provided sufficient water, they will not be forced to draw ground water.

c) Informing about the acute water shortage in the area.
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Prayer:

In view of the above facts it is humbly prayed to Hon'ble National Green Tribunal
to issue necessary directions to the Delhi Jal Board to ensure sufficient water supply to
these entities, so that they can be convinced to disconnect their borewell on their own

and submit a compliance report in the Hon'ble National Green Tribunal.

As soon as the details of the remaining 240 entities is received in the office. They
will also be advised to comply with the directions of Hon’ble National Green Tribunal.
Such directions will also ensure that there is no loss of life and livehood. Apart from this,
it will also ensure that no issue regarding the law and order situation arises in the

course of implementing with directions of the Hon’ble National Green Tribunal.

\Bwi"{)u' =

SUB DIVISIONAL MAGISTRATE (KAROL BAGH)
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AFFIDAVIT

|, KARAN SUDHIR S/o Roshan Lal R/o B-196, 31

Delhi-110028, do hereby solemnly affirm and declare as under:-
1.

That | am a Partner of HOTEL INDIA INTERNATIONAL DX..

2. That | am the licensee o
Situated at 2485, Nalwa S

Floor, Naraina Vihar,

f HOTEL INDIA INTERNATIONAL DX.,
treet, Paharganj New Delhi-110055.

That | was using a borewell in my Guest House.

That | have disconnected & sealed the above mentioned borewell
and That | have stopped the extraction

of ground water under self
compliance of orders issued by competent authorities.

/ :
Uy
o~ Y ¥

DEPONENT

. That the above statement is True.

VERIFICATION:

Verified at New Delhi on this 04" day of November 2023 that the
contents of the above affidavit are true and correct to the best of my
knowledge and belief.

b

DEPONENT

Notary Public, Delhi
0 6 NOV 2029
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AEVIDAYIT
| KARAN BUDHIR /0 Vastian [ sl 81/, 85 198, 95 ¢ opp Voo s /¥ o
Delhl 110028, do herety SOISIONly st sevd e japets 5, it

Vo That L am s Partner of GUE 1 11008 MOTEL S f6 87 Satitie

2 That | am the licenses of (1) BT HOUSE WITEL M [657 “hamee
Situated at 173273 1528 Sangastrashan Cneufe Vatagpen Mew T e
110055

3. That | was using a borewell in rry Guest Hogse

4. That | have disconnected 4 wezled the soyz mertiores oz
and That | have stopped the extraction of ground wzter arcer w=f
compliance of orders issued by competent sutharties

5. That the above statement is True. -

v P
DEPOMNENT
VERIFICATION:

Verified at New Delhi on this 04* day of November 20272 =z ==
contents of the above affidavit are true and comrect o the best of ga.”
knowledge and belief.
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0N DELHI JAL BOARD: GOVT. OF NCT OF DELHI
= OFFICE OF THE DEPUTY SUPERINTENDENT ENGINEER(CCR)/PGO SR Bl
o VARUNALAYA PH-11: KAROL BAGH: NEW DELHI-110005

No: DJB/DSE/PGO/2023/ 6/0 Dated: /77’/0/ 202°

.
© Annexure-I|

Sh. Vinod Sareen

8501/15, Arakashan Road, E %ZZ‘
Pahar Ganj, New Delhi - 110055, TToeaon Ldvu-&«\ QﬁbA ! -

~—

Ref: Letter received in the O/0 CCR/PGO vide Diary No. 873, Dated: 10.10.2023.

Subject: Regarding verification of Permission of bore well.

It is hereby informed that the Delhi Jal Board had constituted the committee
under the chairmanship of Deputy Commissioner (Revenue). Accordingly, Delhi Jal Board
had issued public notice to disclose the existing bore-well of Delhi under the voluntary
discloser scheme since October, 2014 to March, 2015 for regularization of ground water
extraction. However, the earlier authority Central Ground Water Authority (CGWA) has
issued the certificate of registration for the permission of borewell.

As per the letter received from Sh. Vinod Sareen, 8501/15, Arakashan Road,
Pahar Ganj, New Delhi - 110055, CGWA Reg. No: DLOFCT/32697, the bore well s
recorded in the bore well list at Serial No. 2661 as prepared by Delhi Jal Board under
vojuntary discloser scheme. You are regularized/authorized/permitted to draw the ground
Writer extraction as per voluntary discloser scheme of Delhi Jal Board.

/m w, - (B.E.dK/ljlru)

Public Grievance Officer

Copy to:
1. DC(HQ)-II, Revenue Deptt. Office of Divisional Commissioner, Govt. of NCT of

Dglhi, 5-Shamnath Marg ,Civil Lines Delhi-110054, for kind information please.
< SDM (Karol Bagh), Govt. of NCT of Delhi, Flatted Factories Complex,
Jhandewalan, New Delhi-110055, for kind information please.

3. Office Copy
(@\/\/\M
—

(B.L.Kuru)
Public Grievance Officer
B. L. KURU

Public Grievances Officer
Delhi Jal Board, GNCTD
Central Control Reom, 6th Floor
Varunalaya Phase-1i, Jhandewalan
Karol Bagh, New Delhi-110005
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cS DELHI JAL BOARD: GOVT. OF NCT OF DELHI 7;;&’
= OFFICE OF THE pEpyT
I8 ;.\‘-\ ,=

Y SUPERINTENDENT ENGINEER(CCR)/PGO Wil

3d WEIAY
\/ARUNALAYA PH-11: KAROL BAGH: NEW DELHI-110005

No: DIB/DSE/PG0/2023; 6/9

Dated: /7f/0/ 202%
To

'7
Sh. Daljit Kumar
Hotel Yuvraj Deluxe, /—Z& ’
38, Arakashan Road, G \( "7
Pahar Ganj, New Delhi

de Diary No. &
Subject: Regarding verification of Permission of> bore

- 110055, IQ)\,\,QR d (l(\b)
Ref: Letter receiveq in the O/0 CCR/PGO vi » Dated: 13.10.27023.

well.

, the earlier
issued the certificate of registrati

on for the permission of borewell,
As per the jetter received from

Arakashan Road, Pahar Ganj, New Delhj
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Sd/-
(B.L.Kuru)
Public Grievance Officer
Copy to:
1.

DC(HQ)-II, Revenue Deptt. Office of Divisional Commissioner, Govt. of NCT of
Delhi, 5-Shamnath Marg ,Civil Lines Delhi-110054, for kind information please.
2SDM (Karol Bagh), Govt. of NCT of Delhi, Flatted Factories Complex,

Jhandewalan, New Delhi-110055, for kind information please.
3. Office Copy W
A
i
(B.L.Kuru)

Public Grievance Officer
B. L. KURU

Public Grievances Officer
Delhi Jal Board, GNCTD
N\ Central Control Room, 6th Floor
%/ )= ~ \ Varunalaya Phase-11, Jhandewalan
/
{

Karol Bagh, New Delhi-110003
oA V>
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI / ,

g

SUNIAEING

OFFICE OF THE DEPUTY SUPERINTENDENT ENGINEER(CCR)/PGO R e
MUNAL_AYAEH-A:‘@RQL_BAGJj: NEW DELHI-110005

No: DIB/DSE/PGO/2023 62C Dated: ’7‘//0 /2023
To

Ms. Meena Kumari % I
/ Hotel Chand Palace,
54, Arakashan Road,

Pahar Ganj, New Delhi - 110055, }Q/LVG) _L_M [<f>
Ref: Letter received in the O/o CCR/PGO vide Diary No. 893 Dated: 13, .

i, 54, Hotel Chand Palace,
Arakashan Road, Pahar Ganj, New Delhj — 110055, cGwa Reg. No: DLOFCT/32694, the
bore well is recorded in the bore well list at Seria| No. 2632 as Prepared by Delhi Ja

€. You are regu|arized/authorized/permitted to
draw the ground water extraction as Per voluntary discloser scheme of Delhi Jal Board.

Sd/-

w)é (B.L.Kuru)

O& Public Grievance Officer
Copy to:

| 1. DC(HQ)-1I, Revenue Deptt. Office of Divisional Commissioner, Govt. of NCT of

| Delhi, 5-Shamnath Marg ,Civil Lines Delhi-110054, for kind information please.
| %ﬁ?{: (Karol Bagh), Govt. of NCT of Delhi, i

tted Factories Complex,

nformation please.
Qs

(B.L.Kuru)
Public Grievance Officer
.L. KURU

Jhandewalan, New Delhi-110055, for kind i
3. Office Copy

Public Grievances Ochr
Delhi Jal Board, GNCTD

Floor

' Central Control Room, 6th '

‘ Va:unalaya Phase-11, Jha.ndcwalan
/‘)’\/ é# | \ Karol Bagh, New Delhi-110005

621l o ﬂ

w0
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HI
DELHI JAL BOARD: GOVT. OF NCT OF DEL!
o)
OFFICE OF THE DEPUTY SUPERINTENDENT ENGINEER(CCFSL/PG
VARUNALAYA PH-1I: KAROL BAGH: NEW DELHI-11000>

| 0/2023
No: DJB/DSE/PG0O/2023/ (:25 Dated: /77’/ )

To
Sh. Daljit Kumar X E Y
Hotel Mohan International, @ l { 8—25

2, Arakashan Road,
Pahar Ganj, New Delhi - 110055.

Ref: Letter received in the O/o CCR/PGO vide Diary No. 894, Dated: 13.10.2023.

Subject: Regarding verification of permission of bore well. , w

It is hereby informed that the Delhi Jal Board had constituted the committee
under the chairmanship of Deputy Commissioner (Revenue). Accordingly, Delhi Jal Board
had issued public notice to disclose the existing bore-well of Delhi under the voluntary
discloser scheme since October, 2014 to March, 2015 for regularization of ground water
extraction. However, the earlier authority Central Ground Water Authority (CGWA) has
issued the certificate of registration for the permission of borewell.

As per the letter received from Sh. Daljit Kumar, Hotel Mohan International, 2,
Arakashan Road, Pahar Ganj, New Delhi - 110055, CGWA Reg. No: DLOFCT/32683, the
bore well is recorded in the bore well list at Serial No. 2631 as prepared by Delhi Jal
Board under voluntary discloser scheme. You are regularized/authorized/permitted to

draw the ground water extraction as per voluntary discloser scheme of Delhi Jal Board.

L Sd/-
(B.L.Kuru)
bﬁ“) )& Public Grievance Officer

Copy to:
1. DC(HQ)-II, Revenue Deptt. Office of Divisional Commissioner, Govt. of NCT of ’
Delhi, 5-Shamnath Marg ,Civil Lines Delhi-110054, for kind information please. ‘

. SDM (Karol Bagh), Govt. of NCT of Delhi, Flatted Factories Complex,

Jhandewalan, New Delhi-110055, for kind information please.
3. Office Copy

W
(B.L.Kuru)

Public Grievance Officer
B. L. KURU

Public Grievances Officer
P DethiJal Board, GNCTD
Q—( G S o ) Central Control Room, 6th Floor

Varunalaya Phase-il, Jhandewalan
y, JKarol Bagh, New Delhi-110005

oY\ , 'L"?’} ,
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Bubject Romwdmu verification of Permission of bore well

ey

= (
O e thyat he e, Vol Bayars had conete e

\
y nted the ~T
e e L alrans g of lN:|nn\ COmmiesio e

Feyer e Accord ngly, Delhy )a Boar ~
Mg SO Pl notice Lo dind lone the existing bore well of Delby under the o tary
A alose: schene Sihce ()rh)hm, 2014 1 March 201% for regularization of Ground warer
oaxtractio

A per the lette received (rom S Manish Aggarwal, 65 DB Gupta Road, Pahar
Neve Dedly FTOOSYS ) the bhore well s recorded in the

Jal Board under
‘? k egitalized mnl\muvd/p(‘nml'led L0 draw the

Scheme o Delhy gal Board

bore well list at Serial No
voluntary discloser scheme

ground water

Prepared by Delhy You are

UN(

extraction as per voluntary

Sa/
(BAL.KurU)
VoY
0

Public Grievance Officer

ULy L
¢ DCMHQ) -1, Revenye Deptt. Office of Divisional Commnssnoner, Govt. of NCT of
Delh kind information Please

Flatted Factories Complex,

New Delly 110055 for king information please.
&%&

(B.L.Kury)
Public Grievance Qrficer
B. L. KURU

Public Grevauces Qdicer

Ocliu dd Bowd, GNCTD
Lvilia Conrol Rovan, oty Flooe
VW anakiy o Phase- L Jhandcwuylyun
Naod Bash, Now Dcli- | 10003

S5 Shamnath Marg  Civil Lines Delh|-110054, for
(2" SDM (Karol Baglh), Govt. of NCT of Delny,
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Ufice Cupy
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI {/
OFFICE OF THE DEPUTY SUPERINTENDENT ENGINEER(CCR)/PGO ST 5
VARUNALAYA PH-IT: KAROL BAGH; NEW DELHI-110005
No: DJB/DSE/PG0/2023/ § 3

Dated: |3/ X/2=2%
To

Sh. Ramesh Chand Goel
Plot No.-7784-88, 7792-95,
Arakashan Road, Ram Nagar,

O\ [ze25>
Pahar Ganj, New Delhi - 110055,
Ref: Letter received in the O/o CCR/PGO vide Diary No. 890, Dated: 13.10.2023.
- '
Subject: Regarding verification of permission of bore welm
It is hereby informed that the Delhi Jal Board had constituted the committee
under the chairmanship of Deputy Commissioner (Revenue). Accordingly,

Delhi Jal Board
had issued public notice to disclose the existing bore-well of Delhi under the voluntary

discloser scheme since October, 2014 to March, 2015 for regularization of ground water
extraction.

As per the letter received from Sh. Ramesh Chand Goel, Plot No.- 7784-88, 7792-
95, Arakashan Road; Ram Nagar, Pahar Ganj, New Delhi - 110055, the bore well is

7 as prepared by Delhi Jal Board under

recorded in the bore well list at Serial No. 278
voluntary discloser scheme. You are regularized/authorized/

permitted to draw the ground
water extraction as per voluntary discloser scheme of Delhi

Jal Board.
?9' Sd/-
(B.L.Kuru)
Dﬂﬂ ) ’lé Public Grievance Officer
Copy to:

1. DC(HQ)-II, Revenue Deptt. Office of Divisional Commissioner, Govt. of NCT of

Delhi, 5-Shamnath Marg ,Civil Lines Delhi-110054, for kind information please. {
<~ SDM (Karol Bagh), Govt. of NCT of Delhi, Flatted Factories Complex,
Jhandewalan, New Delhi-110055, for kind infdrmation please.

3. Office Copy

&

—
(B.L.Kuru)
Public Grievance Officer
B.L.KURU
Public Grievances Officer
\ Delhi Jal Board, GNCTD
’ %@/ ‘ , Central Control Room, 6th Fioor
{s '

/ Varunalaya Phase-H, Shandewalan
o3 ) 7 ) Q0L / Karol Bagh, New Delhi-110005
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF THE DEPUTY SUPERINTENDENT ENGINEER(CCR)/PGO
VARUNALAYA PH-II: KAROL BAGH: NEW DELHI-110005

No: DIB/DSE/PGO/2023/ €3 (/ Dated: | 7JX/2+2=
To

Sh. Mithlesh Goel

Plot No.-43 (8500)XV, Arakashan Road,

. S llipXa7s
Ram Nagar, Pahar Ganj,
New Delhi - 110055.

Ref: Letter received in the O/0 CCR/PGO vide Diary No. 884, Dated: 12.10.2023.

Subject: Regarding verification of permission of bore well. S M( Q 94 :S l@

It is hereby informed that the Delhi Jal Board had constituted the committee

under the chairmanship of Deputy Commissioner (Revenue). Accordingly, Delhi Jal Board

had issued public notice to disclose the existing bore-well of Delhi under the voluntary

discloser scheme since October, 2014 to March, 2015 for regularization of ground water
extraction.

As per the letter received from Sh, Mithlesh Goel, Plot No.-43 (8500)XVv
Arakashan Road, Ram Nagar, Pahar Ganj, New Delhj

= 110055, the bore well is recorded
in the bore well list at Serial No. 2788 as prepared by Delhi Jal Board under voluntary

discloser scheme. You are regularized/authorized/permitted to draw the ground water
extraction as per voluntary discloser scheme of Delhi Jal Board.

Sd/-
(B.L.Kuru)
Public Grievance Officer
Copy to:
1.

DC(HQ)-II, Revenue Deptt. Office of Divisional Commissioner, Govt. of NCT of
Delhi, 5-Shamnath Marg ,Civil Lines Delhi-1

10054, for kind information please.
\_2./SDM (Karol Bagh),

Govt. of NCT of Delhi, Flatted Factories Complex,

|
Jhandewalan, New Delhi-110055, for kind information please,
3. Office Copy

o
ﬁgn)ﬁ

(B.L.Kuru)
Public Grievance Officer
B. L. KURU
Public Grievances Officer
7 Delhi Jal Board, GNCTD
/},Y-é% ) Central Control Room, 6th Floor

Varunalaya Phase-11, Jhandewalan
Karol Bagh, New Delhi-110005
#

\
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’

. DELHI JAL BOARD: GOVT. OF NCT OF DELHI
[ OFFICE OF THE DEPUTY SUPERINTENDENT ENGINEER(CCR)/PGO
o VARUNALAYA PH-IT: KAROL BAGH: NEW DELHI-110005
\o: DIB/DSE/PGO/2023/ 6 3] Dated: /77/%/>-+72

To
gh. Ramesh Chand Goel

Plot No.-45 (8498), Argkashan Road, (O \{ 15
Ram Nagar, Pahar Ganj,

New Delhi - 110055, \T\QJU\{) u&« ()(b)

Ref: Letter received in the O/o CCR/PGO vide Diary No. 883, Dated: 12.10.2023.

Subject: Regarding verification of permission of bore well.

It is hereby informed that the Delhi Jal Board had constituted the committee
under the chairmanship of Deputy Commissioner (Revenue). Accordingly, Delhi Jal Board
had issued public notice to disclose the existing bore-well of Delhi under the voluntary
discloser scheme since October, 2014 to March, 2015 for regularization of ground water
extraction.

As per the letter received from Sh. Ramesh Chand Goel, Plot No.-45 (8498)
Arakashan Road, Ram Nagar, Pahar Ganj, New Delhi -~ 110055, the bore well is recorded
in the bore well list at Serial No. 2789 as prepared by Delhi Jal Board under voluntary

discloser scheme. You are regularized/authorized/permitted to draw the ground water
extraction as per voluntary discloser scheme of Delhi Jal Board.

Sd/-
(B.L.Kuru)
Public Grievance Officer
Copy to:
1. DC(HQ)-II, Revenue Deptt. Office of Divisional Commissioner, Govt. of NCT of

pA’ Delhi, 5-Shamnath Marg ,Civil Lines Delhi-110054, for kind information please.

\2,\/SDM (Karol Bagh), Govt. of NCT of Delhi, Flatted Factories Complex,

Jhandewalan, New Delhi-110055, for kind information please.
3. Office Copy

&

(B.L.Kuru)
Public Grievance Officer
B. L. KURU
‘ Public Grievances Officer
Delhi Jal Board, GNCTD
N %’6 ¢7 - .\‘ Central Control Room, 6th Floor

Varunalaya Phase-11, Jhandewalan
# | Karol Bagh, New Delhi-110005
0}\”,2‘"1} P /

Al




DELHI JAL BOARD: GOVT. OF NCT OF zEEEECCR)/
OFFICE OF THE DEPUTY SUPERINTENDENT ENGI 1-110005
VARUNALAYA PH-11; KAROL BAGH: NEW DELHI-110U9>

PGO

. L /9 /0-2023
No: DJB/DSE/PG0/2023/ [S 2 Dated ?) /
To
Sh. Arun Kumar Vij @M/\/\W
3790, Tel Mandi Chowk,
Pahar Ganj, New Delhi - 110055, [ l )’2@25

Ref: Letter received in the O/0 CCR/PGO vide Diary No. 906, Dated: 16.10.2023.

Subject: Regarding verification of permission of .bore well.‘_\%

It is hereby informed that the Delhi Jal Board had mmmittee
under the chairmanship of Deputy Commissioner (Revenue). Accordingly, Delhi Jal Board
had issued public notice to disclose the existing bore-well of Delhi under the voluntary
discloser scheme since October, 2014 to March, 2015 for regularization of ground water
extraction.

As per the letter received from Sh. Arun Kumar Vij, 3790, Tel Mandi Chowk, Pahar
Ganj, New Delhi - 110055, the bore well is recorded in the bore well list at Serial No.
2239 as prepared by Delhi Jal Board under voluntary discloser scheme. You are

reqularized/authorized/permitted to draw the ground water extraction as per voluntary
discloser scheme of Delhi Jal Board.

Sd/-
(B.L.Kuru)
Public Grievance Officer
Copy to:
1. DC(HQ)-II, Revenue Deptt. Office of Divisional Commissioner, Govt. of NCT of

Delhi, 5-Shamnath Marg ,Civil Lines Delhi-110054, for kind information please.

\/2./SDM (Karol Bagh), Govt. of NCT of Delhi, Flatted Factories Complex,
Jhandewalan, New Delhi-110055, for kind information please.
3. Office Copy
@'Aw
8
(B.L.Kuru)
Public Grievance Officer
B. L. KURU
Public Grievances Officer

Delhi Jal Board, GNCTD
Central Control Room, 6th Floor

\ Varunalaya Phase-11, Jhandewalan
2 Karol Bagh, New Delhi-110005

L E™M
\’ WO 2%
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G

O DELHI JAL BOARD: GOVT. OF NCT OF DELHI
E% OFFICE OF THE DEPUTY SUPERINTENDENT ENGINEER(CCR)/PGO
s

VARLMMXAEH:E_;J&A_ROL BAGH: NEW DELHI-110005

No: DIB/DSE/PGO/2023, Y2
To

Sh. Deepak Chib
S132/3, Muitanj Dhanda, . 3
Pahar Ganj, New Delhi

~ 110055, 1 ((Jeo2>

Dated: /8 ~/6 — 2022

Ihi Jal Board under voluntary
ed/permitted to draw the ground water
Delhi Jal Board.

discloser scheme. You are regularized/authoriz

eéxtraction as per voluntary discloser scheme of

Sd/-
(B.L.Kuru)
Public Grievance Officer

Copy to:

1. DC(HQ)-II, Revenue Deptt. Office of Divisional Commissioner, Govt, of NCT of

Delhi, 5-Shamnath Marg ,Civil Lines Delhi-110054, for kind information please.
\/2%; (Karol Bagh), Govt. of NCT of Delhi, Flatted Factories Complex,
Jhandewalan, New Delhi-110055, for kind information please,
3. Office Copy .
@Q{;WA
b

(B.L.Kuru)
Public Grievance Officer
B. L. KURU
—— Public Grievances Officer
"94) Delhi Jal Board, GNCTD
Central Control Room, 6th Floor
i Varunalaya Phase-11, Jhandewalan
c ’Xf(o ) Karol Bagh, New Delhi-110005
.
v
| A
e
‘@
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI Vilion

OFFICE OF THE DEPUTY SUPERINTENDENT ENGINEER(CCR)/PGO e 1
VARUNALAYA PH-11: KAROL BAGH: NEW DELHI-110005

No: DIB/DSE/PGO/2023/ 4 /4
To

Dated: /§-/0-2022

Sh. Rajesh Kumar vij \ K N

8489, Arakashan Road, 3 )J\J\M/\ f\
Pahar Ganj, New Delhj - 110055, l ‘?‘52( ’f
Ref: X

Sd/-
(B.L.Kuru)
Public Grievance Officer
Copy to:
1.

DC(HQ)-II, Revenue Deptt. Office of Divisional Commissioner, Govt. of NCT of

Delhi, 5-Shamnath Marg ,Civil Lines Delhi-110054, for kind information please.

< SDM (Karol Bagh), Govt. of NCT of Delhi, Flatted Factories Complex,
Jhandewalan, New Delhi-110055, for kind informa

@\AA\,\

N

(B.L.Kuru)

3. Office Copy
Public Grievance Officer
B. L. KURU

Public Grievances Officer
Delhi Jal Board, GNCTD
- Central Control Room, 6th Floor
~ M (! [ PN Varunalaya Phase-11, Jhandewalan
=Chn . Karol Bagh, New Delhi-110005
y 4

3 —

tion please,

L mas
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@ ~\ DELHI JAL BOARD: GOVT, OF NCT OF DELHI ”.,‘{"‘w:_r,,,m
= OFFICE OF THE DEPUTY SUPERINTENDENT ENGINEER(CCR)/PGOQ S S
VARUNALAYA PH-11: KAROL BAGH: NEW DELHI-110005

No: DJB.’DSE/PGO/2023/ 599
To .

Dated: /8-/p-2023

Sh. Arun Kumar Vij
8703-06A, Desh Bandhu Gupta Road,
Pahar Ganj, New Delhi - 110055 ( (2@

RS

extraction.

As per the letter received from Sh. Arun Kumar Vij,
Gupta Road, Pahar Ganj, New Delhi

list at Seria| No. 2238 ag prepared b

You are regularized/authorized/per

8703-06A, Desh Bandhu
= 110055, the bore well is recorded in the bore we||

y Delhi Jal Board under voluntary discloser scheme.

mitted to draw the ground water ext

raction as per
voluntary discloser scheme of Delhj Jal Board.

Sd/-
(B.L.Kuru)

Public Grievance Officer
Copy to:

1. DC(HQ)-II, Revenue Deptt. Office of Divisional Commissioner, Govt. of NCT of
Dethi, 5-Shamnath Marg ,Civil Lines Delhi-11

7 SDM (Karol| Bagh), Govt. of NCT of Delhi, Fl

Jhandewalan, New Delhi—110055, for kind i
3. Office Copy

0054, for kind information please.
atted Factories Complex,
nformation please.

o

(B.L.Kuru)
Public Grievance Officer
B. L. KUR
Public Grievances Officer
Dethi Jal Board, GNCTD
Central Control Roow, 6th Floor
Varunalaya Phase-11, Jhandewalan
S Karol Bagh, New Delhi-110005
"



290 5084-A, W 9IWIR, YEISTdl, 8 fawen-110055

*
- W mﬂ. (‘Eﬁﬂ-) B : 41541702, 9810343913
‘

§-9e : hotelmahasangh@gmail.com

Dated: 7-Nov-2023

N

_ , | v Annex-Il|
; The Distt Mag!strate (central) g \)\9 @
was firme | 14 Darya Ganj, (Cfop-"" \ )
9810343913 | New Derhi 110002 Q’D\\
ey
Tavme s
9810147874

9810010121 | To

We are an association that represents about 600 small guest houses in the area of

Paharganj, New Delhi. Our association members are providing only boarding and
FAI AAEER:

lodging to public travelling to Delhi from other parts of the Country. Our members
osesiso1so | doN't have any commercial activities like restaurants, laundry etc.

aR®s surEg: | We have learnt that there is a case in the court of Hon’ble NGT whereby someone
TS vt | has complained about our members extracting ground water without permission.
U= Fga

Scal et We wou'd like to humbly submit the following:

4 . . »
. W ') Thatwe are complying with all statutory norms and the conditions, whether, NOCs

for Fire, license from Delhi Police, consent to operate from the DPCC, permission
SureTEr: for extraction of ground water as per prevailing guidelines by the Delhi Ja! Board
fear T and the competent authority for lating the extraction of ground water in Delhi.
- 2) CGWA vide notice in the yearQ998,)directed public to declare their borewells for
T T the purpose of registration. For that application was made and certificate of
ST Srrerer registration is being enclosed herewith and marked as Annexure-1.
<9 g

3) That the Environment and Forest Department, NCT Delhi in month o April 2014
e o3 issued a public notice to general public having tubewell/borewell at their premises

to get the same registered or inform to the department within three months w.e.f.
Mor that application was made available at www.delhijalboard nic.in
Ayt erieT and www.environment.delhigovt.nic.in. Accordingly, the members of the
nfe [rmare Association have declared their borewells after filling up the requisite application
TET sroeTe provided through the above mentioned websites. Thereafter the authorities have |

issued a certificate of registration of the borewell by the members of the
FIESlIq 3EHS

association, one of such certification is being enclosed herewith and marked Q'
fat Frgmam Annexure - 2.

- 4) It is pertinent to mention here that Deputy Comr.nissione.ar (Revenge) has also
= ﬁ:rg issued a circular dated 06.10.2015 to not take action against the units that have
FET

declared borewells in VDS to DJB. Copy of the circular dated 06.10.2015 is
evdia fig annexed herewith and marked as Annexure — 3.

gfia wreer 5) That the office of the Chief Engineer (Planning), Water, . Varunabalaya,
geifereit fireiet | Jhan-dewalan, New Delhi parsuant to Board Meeting of the Delhi Jal Board vide
letter 06.04.2015, a resolution was approved for fixation .of ground water
cess/guzage charges on all commercial units for operating their tube-wells/bore-

Page 1 0of 2
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5084-A, ¥ TOIR, TEISTS, 7§ faedl-110055
BIF : 41541702, 9810343913
374 : hotelmahasangh@gmail.com

SETY
EERECIDEIS)
9810010121

RRIGIEED
RCERER]

9810343913

Taeme s

9810147874

FITA FARHR:

9868150150
RS Sureay:
YTyt
gis Agar
HFT Maw
. WegEe

SUTETE:
fe=am e
= e

well for extraction of ground water. As per the resolution, a sum of'Rs.1670/- per
month was levied for extraction of ground from a non-pagkagmg ln-dustry. .True
copy of the letter dated 06.04.2015 issued from the office of Chief Engineer
(Planning) is being enclosed herewith and marked as Am1_ex1.1r_'g-_4. .

6) That thereafter, the members of the Association started receiving the Bill as per
decision communicated by the Delhi Jal Board to its sub-ordinate.l . .

7) That besides above charges, each member of the Association is bel'ng levied
additional sewerage charges @Rs.2000/- per month for discharging ex'tra
sewerage generated on account of extracting ground water. The same is being
paid by our members. These charges are self recognition of the borewells by the
DJB w.r.t. installation of the borewells at the premises. True copy of DJB Bill

highlighting additional sewerage charge is being enclosed herewith and marked
as Annexure - 5.

8) That it is important to submit that the member of the Applicant Association are
duly registered under the Micro Small and Medium Enterprises and have got their

respective registration certificates from the Ministry of Micro, Small and Medium

Enterprises, Government of India. True copy of one of such certificate is being

enclosed herewith and marked as Annexure - 6.

Further it is relevant to mention here that the Ministry of Jal Shakti, vide public

notice dated 26.10.2020 based on notification dated 24.09.2020, exempted
MSMEs having consumption of underground water less than 10 KL from applying
for NOC from the said authority. Copy

of the public notice is enclosed and marked
as Annexure — 7.

9)

Being a small unit, our consumption for ground water is onl
purposes. There are no commercial activities like Restaurant, Laundry etc are run
from within our units. It is therefore appealed to you to please stop any coercive action
against our units and we should be allowed to continue t

0 use borewells especially
in the view that DJB is not capable of providing us water for our units.

y for washing and bathing

Assuring you of full co-operation.

Pawan Mittal (98103-49913)
Gen Secy.

Hotel Maha Sangh Delhi

Page 2 of 2



Chairman

\jav \gearwal

Moh . ag1001012

PAHAR GAN$ GUEST HOU%E
OWNER'S ASSOCIATION

S  parar Ganl. New Delhi-110055 =
Plot No. 1, Prem Chand Mittal Marg, Krishna Market, Main B?}?’L'?ﬂa_r.equ—'—m —

Ref. NO. v,

President
Lalit Mittal
Mob.: 9810045908

General Secrelary
Ashwani Arora
Mob.: 9810054750

Sr. Vice President
Vishal Narang
Mob.: 9810147874

Vice Presidents
Parveen Kapoor
Sumit Chadda
Gaurav Arora

Nipun Arora

Treasurer & Media Convenor

Sourabh Chhabra
Mob.: 9999992293

Secrelary
Aman Chowdhry

Executive Members
Arun Mittal
Vijay Verma

Rajinder Budhiraja

(@) (D -@OfficialPGOA E-mail : pgghoasso@gmail.com

Date ..&/ f?).,l.\.,\.%}
To

The honourable District Magistrate
Central Delhi

Darya Ganj

Delhi

Subject: - Request for relief from illegitimate sealing carried out by area SDM

Respected sir,

We represent around 800 guest houses in paharganj and nearby area. We are
writing to bring to your attention a matter of significant concern regarding the

recent actions taken by the SDM (Sub-divisional Magistrate) pertaining to the
borewell status of hotels in the region.

The SDM has issued notices requesting information on the status of borewells to
all tne Guest houses. Most of the Guest houses had previously registered their
borewells with Central Ground Water Authority (CGWA) and later on with Delhi
Jal Board under Voluntary Disclosure Scheme (VDS) for-which a monthly fee of Rs
1670 was levied on few of the registrations later in year 2020 DJB has withdrawn

from collecting monthly fee of Rs 1670 suggesting a new policy formulation
which is yet under process.

It is important to note that the DC Revenue had, in 2015, ordered that any entity
registered under these schemes should be exempted from further scrutiny.
Despite this directive, we have been informed that the SDM s initiating action

against all 536 hotels, including those that are uuly registered under the
aforementioned schemes.

Furthermore, we have been informed that the Delhi Jal Board (DJB) iis in the

process of formulating a new policy. However, the SDM appears to be unwilling
to accept registrations under the previous policy.




Chairman

| valid permissions under the existing schemes. It i

293 |
PAHAR GANJ GUEST HO"@}
OWNER'S ASSOCIATION ~

olhi-110055
| == Plot No. 1, Prem Chand Mittal Marg, Krishna Market, Main Bazar, Pahar Ganj, New Delhi-11005 E
{

@ -@OfficialPGOA E-mail : pgghoasso@gmail.com

Ref. No. oo Date 20\\\)”/3

In light of these circumstances, we kindly request that, until the new policy is
formally implemented, no adverse action be taken against hotels that possess

s important to highlight that the

Mob.: 9810045908

General Secretary
Ashwani Arora
Mob.: 9810054750

Sr. Vice President
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We trust that you will give due consig
appropriate measures to ensure
pending the finalization of the n

eration to this request and take
that these Guest Houses are not un
ew policy.

duly affected
matter. We look forward to your timely
response.
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(President)
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